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AT § 1wy gfean gfrafad &
TH fam A FHT X A=A wEE
@i g, fags adtar ag @ 5 s
¥ #7g9 ufadize aga fax @
agl geawial & faams drezg fasm
g, faadt gaawia f1 gw s miaat
) araw ¥F D dreed
AR FTOE AE 1 T A
8N, A F F19% JrAA W FAT | gaA-
qET F1 FEH qX q@7 A faar spar
2 1 IR AT JETE AT I qIIFAL
® @A A1 W@ ¥ FEgAA ofaiew
sz gfean gfrafadt & s aswz
F GH FIAT AR &1 AN FER A
WA F Fet dEer 7 foar, @ 9gi
9% FFAA qar g sy, faesr g
Tar AEF It | Far gAY EH {@A F
astng gfean ghafedr & a1t d oF
Fifrngfaa fa=sr ar w@r & ar =g, arfs
AYgar FrftaTEeT g e agi gz Faa
g1 agr, Y g ey ;I ATEA | &4
gwFe 99 faa 1 ofem@Ez § a@ F
fadr dare g ar adf ?

SHRI S. R. DAMANI (Sholapur) 1 There
is an acute shortage of cotton. Last week four
mills in West Bengal had closed down. The
hon. Minister promised to do something to ease
the shortage but nothing is being done. Thou~
sands of workers will go out of employment
and the economy of many small cities is going
to be disrupted. The hon. Minister for foreign
trade should make a statement about the im=
port policy of cotton so that these mills do not
close down.

=it qqamm qifew (FT9wE) ; AegE
AgEa, ¥ FE Ul # afagfe &
RO FlA-399 F1 aga @fa g«
9% 3t af o gy & oF & gT uF wra
¥ g w1 Wl FH G @ g AR gy,
gaF &7 gl FEE q7 WY AR}
I G T AT T @Y & 1 gufad
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#% ag gama faar @ 5 oo faeg x q@
gEA # F9i g1 § 54 AT A AR
Fem fF ag 9 warg I9F A A
a7 F% |

SHRI SONAVANE (Pandharpur) : I want
a discussion on the soaring prices of consumer

goods because it entails a lot of strain on a
normal household.

SHRI K. RAGHU RAMAIAH : Various
valuable suggestions and recommendations have
been made by various sections of the House,
Serious apprehensions have been expressed in
respect of certain matters. ..(Interruption) I shall
convey them to the Ministers concerned.

In regard to price situation, I think there
is a non-official resolution in the name of
Shri Indrajit Gupta.

SHRI RABI RAY : We want a discussion
out of Government’s time.

SHRI RAGHU RAMAIAH: Whatever
feelings have been expressed will be literally,
correctly and truthfully conveyed by me to the
Ministers concerned.

13.07 hrs.

STATEMENT RE: DISMISSAL OF A LEC-
TURER OF SALWAN COLLEGE, DELHI

st Ay famd (F77) : Fsqw APy
HAIEEH 9 F I H—=2r0 T F w@eHzT
9, WA [AEAT FT A7 § |

@ qut ¢ & enwr w9 wgiaa ag
gweq 2 @ &, afea 0 aefa @
SHT § | 59 95T # %% qwr ag e
frar T & fF fagm 372 % svoeia &1
ot @@ F0 N wE awew T ogwar @
a1 3eq SEF I H FAT T G TS
&, afea ez fret gara & @it § gaeay
F grar sArATRYy qEAw aifs § Afed
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[=t re fawa]

fer 9@ & @ "@A w@lEg #T dEAR
3% 99@ § gAr Afge | § 39 I
¥ fesrs adi g afsw 4fF oo a7
g amer ¥ W E, Wiwt g9 Swax
garw TE 9@ @ET ) FT gR oA
@Y, FU AT § A TEST AT
o fgar &, wsw &€ SO o
T siwgq Aifeg f&Y §, @ dgear
FIF IGFT AV FLAT FT F9 IART
& aifF gast s qgr st agafy
fam &% 1 agt X gAwT ¥ 7g 9fwar a
fram gr & 5 faasr ggar Tfew gar
2 3aFY & AT Fpmar g7

MR. SPEAKER : I have not yet admitted
any Call Attention motion. (Interruption) I have
not done it. There is nothing about.

ot A fora : afpa ag agaa @
f& qnz Aifze & oY asa3s7 961 & sqq
# gy aifgy, arfs gus ww q@F *1
HYT faa % 1

SHRI JYOTIRMOY BASU (Diamond
Harbour) : What is the position here with
regard to Call Attention motions? In the
Rajya Sabha the decision about the Call Atten-
tion motions is conveyed to the Members.
(Interruption)

MR. SPEAKER : Such questions being
raised every day only creates headache, There
is no Call Attention that I have admitted. He
is perfectly entitled to make a statement.

SHRI MADHU LIMAYE : Why should
he be allowed ?

MR. SPEAKER : There is nothing before

me.

THE MINISTER OF EDUCATION AND
YOUTH SERVICES (DR, V.K.R.V. RAOQ) :
Shall I read the statement or shall I layit
on the Table ?

MR. SPEAKER : It is already getting late,
You may lay it on the Table.
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SHRRI MADHU LIMAYE : Let him read
it ; we should know it.

DR. V. K. R. V. RAO rose—

MR. SPEAKER : It is too long a statement.
You lay it on the Table.

DR. V. K. R. V. RAO : Sir, I lay the state-
ment on the Table.

Statement

On November 11,1970, Shri Indrajit Gupta
raised in this House the question of reported
dismissal of a Muslim Lecturer in Salwan
College, Delhi, by name Shri Javeed Alam,
from the service of the College on the ground
that he had married a Hindu girl. Shri Gupta

" had asked that an enquiry be held into the

matter and some steps taken to see that there
is no victimisation.

2. Onthe basis of the newspaper reports,
the Ministry had already addressed the Pro-
Vice-Chancellor of the Delhi University in the
matter. I am now in a position to place before
the House the facts gathered from the Univer-
sity.

3. On October 30, 1970, Shri Javeed Alam
informed the Pro-Vice-Chancellor that the
Chairman of the Governing Body had called
him on Qetober 22, and orally communicated
to him strong disapproval of his marriage to
a Hindu girl. Shri Alam further stated that
the Chairman had told him that strong pressure
was being put on him by some important people
of the locality demanding his dismissal from
service. As a consequence, the Chairman
warned him that he might have to lose his
Jjob very soon and that there was great danger
to his physical security.

4. The Pro-Vice-Chancellor sent for the
Chairman of the Governing Body of the College
but before the latter saw the former, the
Principal of the College terminated the services
of Shri Alam on November 7, 1970, under the
directions of the Chairman of the Governing
Body, without assigning any reasons therefor.

5. At the meeting between the Pro-Vice-
Chancellor and the Chairman of the Governing
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Body of the College on November 9, 1970, the
Chairman told the Pro-Vice-Chancellor that
be was under pressure from some influential
persons in his area who wanted Shri Alam to
be dismissed.

6. Under directions from the Pro-Vice-
Chancellor, the Registrar wrote to the Principal
on the same day to inform him that in the
matter of termination of service of Lecturers,
onoly the Governing Body of the College is
competent to take action; the Chairman
should call a meeting of the Governing Body
and place the matter before it. The Registrar
further conveyed to the Principal the directions
of the Pro-Vice-Chancellor that in the mean-
time, no action should be taken on his letter
of November 7, addressed to Shri Alam termi-
nating his services.

7. On November 10, 1970, the Principal
wrote in reply tothe Registrar's letter of the
previous day, to say that action had been taken
by the Chairman of the Governing Body under
the emergency powers vested in him by Rule
9(2) of the Model Rules of Basic Information
on Law and Procedure relating to the
Governance of the Colleges. Further, before
taking the decision, the Chairman had consul-
ted most of the members of the Governing
Body and had also discussed the matter with
the Principal. In this letter also, no reason
was put forward for the termination of the
services of Shri Alam. The Principal stated :

“The Chairman has also met the Pro-
Vice-Chancellor in this connection and has
explained the whole position to him. Under
the circumnstances already explained by the
Chairman to the Pro-Vice-Chancellor perso-
nally, I feel itshall not be in the interest
of Shri Javeed Alam also to stay in this
institution hereafter.”

8. On November 12, 1970, the Registrar
addressed the Principal of the College and
asked him to communicate his remarks on the
newspaper reports that the services of Shri Alam
had been ter ted on o | grounds.
‘There has been no response from the College
to this letter of the Registrar,

9. Shri Alam has submitted to the Univer-
sity a certificate issued to him by the Lecturer-
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in-charge of his Department of Political
Science in the College that the work of
Shri Alam had been satisfactory and he had
received no complaints against him. Ten
teachers of the College also met the Pro-Vice-
Chancellor and expressed in writing their
resentment against the termination of services
of Shri Alam. The Executive Committee of
the Delhi University Teachers’ Association has
also passed a resolution condemning the action
of the College.

10. The College autherities have not stated
the reasons for termination of the services of
Shri Alam nor have they commented on the
newspaper reports as asked by the University.
The action of the College authorities, to say
the least, is arbitrary and high haaded and I
have requested the Chairman of the University
Grants Commission to look into the matter in
consultation with the Pro-Vice-Chancellor of
the University, I have no doubt that the
University and the University Grants Commis-
sion will take appropriare remedial action.

13.13 hrs.

The Lok Sabha adjourned for Lunch till fifteen
minutes past Fourteen of the Clock.

The Lok Sabha re-assembled after Lunch at twenty
minutes past Fourteen of the Clock.

[Semy Pra®AsH VIR SHASTRI in the Chair)

SHRI JYOTIRMOY BASU (Diamond
Harbour) : I have to mention that they have
declared emergency in the Calcutta Port which
is on strike. Why is the Government taking
to a fascist policy ? It is the right of the workers
to go on strike and to go in for collective bar-
gainiog. Will the hon. Minister for Transport
and Shipping, who is sitting here, make a state-
ment and give an assurance to us that the
workers’ demand will be considered favourably
and that the strike will be settled ?

gaafa wgEw : w@ Wy Fwr ACE
afs 1| anoFY arw IFA gT A E ) w7
aggfea @ifs aar sggfea smenfa



